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ITEM NO.14 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1149/2019

ABEDA SALIM TADVI & ANR. Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

IA No. 136088/2023 - INTERVENTION APPLICATION
IA No. 88842/2026 - INTERVENTION/IMPLEADMENT
IA No. 268625/2024 - INTERVENTION/IMPLEADMENT
IA No. 103557/2023 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 137158/2019 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

WITH

W.P.(C) No. 101/2026 (X)

FOR ADMISSION

W.P.(C) No. 109/2026 (X)

IA No. 28911/2026 - STAY APPLICATION

W.P.(C) No. 185/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 108/2026 (PIL-W)

IA No. 28861/2026 - GRANT OF INTERIM RELIEF
W.P.(C) No. 145/2026 (X)

FOR ADMISSION

W.P.(C) No. 218/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 146/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 152/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 217/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 166/2026 (X)

FOR ADMISSION

W.P.(C) No. 192/2026 (X)

FOR ADMISSION

W.P.(C) No. 165/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 207/2026 (X)

SATIS

Date:
18:34:39 I
Reaso

FR-ADMISSION
seide(C) No. 175/2026 (PIL-W)

R ADMISSION

IA No. 44134/2026 - EXEMPTION FROM FILING O.T.

IA No. 44132/2026 - PERMISSION TO APPEAR AND ARGUE IN PERSON
Diary No(s). 5497/2026 (PIL-W)

FOR ADMISSION



W.P.(C) No. 508/2026 (PIL-W)

FOR ADMISSION

W.P.(C) No. 465/2026 (PIL-W)

FOR ADMISSION

IA No. 110165/2026 - EXEMPTION FROM FILING O.T.
W.P.(C) No. 457/2026 (PIL-W)

W.P.(C) No. 339/2026 (PIL-W)

FOR ADMISSION

Date : 20-08-2026 These matters were called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE JOYMALYA BAGCHI
HON'BLE MRS. JUSTICE V. MOHANA

For Petitioner(s) Ms. Indira Jaising, Sr. Adv.
Mr. Prasanna S., AOR
Ms. Disha Wadekar,, Adv.
Mr. Paras Nath Singh, Adv.
Ms. Injila Muslim Zaidi, Adv.
Mr. Maamidi Ashish Reddy, Adv.
Mr. Prasanna B, Adv.
Ms. Ishita Tulsyan, Adv.
Ms. Smitha, Adv.
Mr. Vidhik Kumar, Adv.
Ms. Raksha Awasya, Adv.

Mr. Hari Shankar Jain, Adv.
Mr. Vishnu Shankar Jain, Adv.
Mr. Parth Yadav, AOR

Ms. Mani Munjal, Adv.

Ms. Marbiang Khongwir, Adv.
Mr. Shaurya Krishna, Adv.
Mr. Saurabh Singh, Adv.

Ms. Palak Singh, Adv.

Mr. Harsh Pratap Singh, Adv.
Mr. Khushboo Tomar, Adv.

Ms. Vibhuti Sharma, Adv.

Ms. Nikita Sukheja, Adv.

Dr. Vinod Kumar Tewari, AOR
Mr. Pramod Tiwari, Adv.

Mr. Vivek Tiwari, Adv.

Ms. Priyanka Dubey, Adv.
Ms. Harshita, Adv.

Mr. Jitesh Sharma, Adv.

Mr. Sk Warish Ali, Adv.

Mr. Jagadish Kumar Jha, Adv.
Ms. Saumya Mishra, Adv.

Ms. Archana Pandey, Adv.
Mr. Amit Kumar Pandey, Adv.
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Mr. Madhav Jha, Adv.

Ms. Siddhi, Adv.

Mr. Akhil Agrawal, Adv.

Mr. Sanjeev Kumar, Adv.

Ms. Dipika Malhotra, Adv.

Mr. Narendra Kumar Shukla, Adv.
Mr. Ashwani Tanwar, Adv.

Mr. Sanjay Verma, AOR

Mr. Raj Kishor Choudhary, AOR
Mr. Shakeel Ahmed, Adv.

Mr. Vikram Patralekh, Adv.

Mr. Syed Faizan Ali, Adv.

Ms. Shalini Tripathi, Adv.

Ms. Gulfeshan Javed, Adv.

Mr. Amarish Chandra Tiwari, Adv.

Mr. J Sai Deepak, Sr. Adv.
Mr. V. Shyamohan, Adv.

Ms. Shaktiki Sharma, Adv.
Mr. Avinash K Sharma, Adv.
Ms. Priyanka Agarwal, Adv.
Ms. Sradhaxna Mudrika, Adv.
Ms. Anshika Bajpai, Adv.
For M/S. Kmnp Law Aor, AOR

Mr. Satyam Pandey, AOR

Mr. Kisalaya Shukla, Adv.
Mr. Neeraj Kumar Singh, Adv.
Mr. Raghvendra Upadhyay, Adv.
Ms. Purnima Jain, Adv.

Mr. Vishweshwar Mishra, Adv.
Mr. Awadhesh Kumar, Adv.

Mr. Makardhwaj Yadav, Adv.
Mr. Deelip Kumar, Adv.

Mr. Pradeep Kumar, Adv.

Ms. Alpana Kiran, Adv.

Mr. Vinay Kumar Pandey, Adv.
Mr. Madhur, Adv.

Mr. Shashank Shekhar Jha, Adv.
Mr. Archit Kaushik, Adv.

Mr. Subhash Chandra Jha, Adv.
Mr. Bramhansh Bhardwaj, Adv.
Ms. Khushbu Sahu, AOR

Mr. Piyush Sanghi, Adv.

Mr. Nikhil Singh, Adv.

Ms. Sana Parveen, Adv.

Mr. Jayant Yadav, Adv.

Mr. Naman Jain, Adv.

Ms. Sharmishtha Solanki, Adv.
Ms. Arshiya Goel, Adv.
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Siddhartha Sinha, AOR
Shubhendu Anand, Adv.

Nring Chamwibo Zeliang, Adv.
Piyush M. Dwivedi, Adv.

Anu Priya Nisha Minz, Adv.
Abhishek Dwivedi, Adv.

Sandeep Kumar, Adv.
Anupam Dwivedi, Adv.
Vikash Kumar Sinha, Adv.
Subodh Kumar, Adv.
Vishweshwar Mishra, AOR

Barun Kumar Sinha, Adv.
Pratibha Sinha, Adv.
Sneh Vardhan, Adv.
Rakesh Mudgal, Adv.
Chhail Bihari Singh, Adv.
Pankaj Kumar Shukla, Adv.
Vaibhav Singh, Adv.
Ritu Raj, Adv.
Kanika, Adv.
Anantha Narayana M.g., AOR

Petitioner-in-person
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Kausar Raza Faridi, AOR
Ashish Chaubey, Adv.
Amit Pandey, Adv.

Dr. Rajeev Sharma, AOR
Prashant Sharma, Adv.
Rajneesh Tingal, Adv.
Viresh Kumar Bhawra, Adv.
Manish Arora, Adv.

Km Monika, Adv.

Meena Hasan, Adv.

Ali Sher, Adv.

Abhikam Sharma, Adv.

Sandeep Malik, Adv.
Gaurav Upadhyay, Adv.
Karan Singla, Adv.
Malvi Aggarwal, Adv.
Tara Chand Singh, Adv.
Vaibhav Sharma, Adv.
Vinay Jaidka, Adv.
Amit, AOR

Ashutosh Dubey, AOR
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Rajshri Dubey, Adv.
Anjan Datta, Adv.
Abhishek Chauhan, Adv.
Amit Shahi, Adv.
Rishabh Bhardwaj, Adv.
Rahul Sethi, Adv.

Rekha Chaudhary, Adv.
R Anbhule, Adv.

Ishita Srivastava, Adv.
Souvik Karmakar, Adv.
Rohit Chatterjee, Adv.

Anasuya Choudhury, AOR

Kaustubh Shukla, Adv.
Ananta Prasad Mishra, AOR
Susmita Mahala, Adv.

Varun K Chopra, Adv.
Sandeepan Pathak, AOR
Rohin Oza, Adv.

Rahul Gupta, Adv.
Abhishek Yadav, Adv.

Sadashiv, AOR

Avadhesh Kumar Dubey, Adv.
Aakanchha Jhunjhunwala, Adv.

Tushar Mehta, Solicitor General
K.M. Nataraj, A.S.G.

Madhulika Upadhyay, AOR

Apoorv Kurup, Adv.

Raghav Sharma, Adv.

Sansriti Pathak, Adv.

Bhakti Vardhan Singh, Adv.
Chandra Kant Sharma, Adv.

Tushar Mehta, Solicitor General
Manoj Ranjan Sinha, Adv.
Mrigank Prabhakar, AOR
Yerradoddi Charvi Reddy, Adv.

Rashmi Nandakumar, AOR
Vishal Agrawal, Adv.
Yashmita Pandey, Adv.

Pashupathi Nath Razdan, AOR
Rajan K Chourasia, Adv.
Astik Gupta, Adv.

Pinku Singh, AOR
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UPON hearing

Sandeep Kumar Dwivedi, AOR
Avadhesh Kumar Dubey, Adv.
Aakanchha Jhunjhunwala, Adv.
Pradeep Kumar Dwivedi, Adv.
Smriti Singh, Adv.

Swaraj Maurya, Adv.

Yash Singh, Adv.

Sadashiv, AOR

Siddhartha Priya Ashok, AOR
Babita, Adv.
C.P. Singh, Adv.

R And R Law Associates, AOR
Pradeep Kumar Rai, Sr. Adv.

Modoyia Kayina, Adv.

Vinay Kumar Rai, Adv.
Rajshree Rai, Adv.

Virendra Singh, Adv.

Devi Prasad Semwal, Adv.

Anil Agarwal, Adv.

Ashok Pratap Rai, Adv.

Shreyans Singh, Adv.

Abhinav S Raghuivanshi, Adv.

Ashok Kumar, Adv.

Mohnish Nirwan, Adv.

Anilendra Pandey, AOR
C. P. Singh, Adv.

Shadan Farasat, Sr. Adv.
Talha Abdul Rahman, AOR
Faizan Ahmad, Adv.
Sudhanshu Tiwari, Adv.
Vibha Swaminathan, Adv.
Tanvi Tuhina, Adv.
Kaustubh Chaturvedi, Adv.
Shivangi Gupta, Adv.

Avadhesh Kumar Dubey, Adv.
Aakanchha Jhunjhunwala, Adv.
D. Srinivas, Adv.

Prabhat Pachouri, Adv.
Siddharth Gautam, Adv.

the counsel the Court made the following
ORDER

1. The University Grants Commission (UGC) may file a

comprehensive counter affidavit within four weeks unless, in light
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of the peculiar averments made in any of the petition(s), a
separate counter affidavit is required to be filed. The soft copy
of the said affidavit may be supplied to all the counsel for the

petitioners.
2. Rejoinder, if any, be filed within two weeks thereafter.
3. Learned Solicitor General of India states that the

Regulations are under active consideration. It will be appreciated
if an appropriate decision with respect thereto is also taken
before the next date of hearing.

4. Ms. Disha Wadekar, 1learned counsel (M.No0.9028761168) is
appointed as the Nodal Counsel for the petitioner(s) and Mr. Manoj
Ranjan Sinha (M.No.9811067271) is appointed as the Nodal Counsel
for the respondent(s). Counsel for the petitioner(s)/
intervenor(s)/impleader(s) are directed to supply all the
petitions/IAs to the Nodal Counsel(s), who may collate the issues
raised on their behalf.

5. The counter affidavits may also be supplied to the Nodal
Counsel(s), who may collate the same for the purpose of further

consideration.

6. Post these matters for further consideration on
05.11.2026.

(SATISH KUMAR YADAV) (NIKITA SINGH)

ADDITIONAL REGISTRAR COURT MASTER (NSH)
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